CENTRAL ADMINISTRATIVE TRIBUN AL P RINCIPAL BN CH,
| 0.5.N0.668/97

New Nelhis this the 27th Nowvember,i597.

HON'BL S MR, S, R ANIGE, VICE CHAT A7 aN ( A)
HON'BLE MRS, LAKSHMI SusMINATHAN, MEmBeRr(d)

SnteNesraj Saxens,

Wo shri D,B,Saxena,

o J«611, Sector 273, Raj Nagat,

Ghaziabad coeece pppli.cantc

(8y adwecate: $hri 0, R.Gup ts)

Yarsu s
TN

te tUnion of India through
Secretary,

Ministry of Health =nd Fakily Welfare, . 2
Nimmazn Bhawan,
New Delhi,

2, The firector,
Food Researcgh & Standardisstion Labm:atcry,
Nav Yug Market,
Ghazizbad, e8¢ Respon f.}antso '

/
(By Ad\DCa‘te: Shri K.CoD.-GEﬂQUmi )

RDER(ORAL )

HON *BLE MR, S. R, ADIGE, VICE CHAImAN (a),

Applicaent prays for considerstion for
promotion to ths post of Sr. Lab. assistant

from the date the post fell vacant,

2s Despits severzl opportunities, no

reply was filed by the respondents.

3. on 20 11.97 we 1a°ued a direction that
if no rsplymv Filsd by the respondents by thp naxt

date, the csse would be dispossd of on the Bacis

of available pleadings on records shri Gamguani

73



sppoared before us and invited our ztténtion to

lo ttesr datéd 18.11.97‘,' s copy of which is tzken on
record, directing ths 'con'cerned autho ri tes to‘

call for a PP Cmesting at the earlie;ff-ui’ch the

avail able record; and if the,sase aré not svailebls
a certificate to the effact that eligible cardidatss
do not hgve adverse remarks against them for the
last 3ysars , and a deci sion may be taken

acco rdingly .

4. il th the consent of both partiss, ws
dispose of this 0p with z direction to ths
respondents to convene ¢ MPC meeting within 2
mon ths from the date of receipt of a copy of this
order; ond consider the claim of the spplicent for
promo tion to thes post of Srel.f. from the due dats

in accordance with rules,uith consequentisl benefits,

Se The 04 stands digposed 0f accordinglye

Mo costs,

')!‘Q&&Z;/%%V ' ) . /C[:l e
( MRSLAKSHIT SusmMINATHN ) ( S.R.ADIG
MEMBER (J) VICE CHAIRIAN (a).

/ua/



